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on 21-2-1992. The applicant uras an applicant in O.A.
1028/90 also. The direction given uas that the tesignar
tion accepted by the responoents should be dee„,e;d to be
operative only frcr, the date of actual acceptance of the
resisnation and not retrospectively. • It was further direc
ted to give aU consequential benefits in n.atlets of pay
fixation, promotion in acooroancs uith the Rules and
arrears of pay and aliouances together yith sitr.ple inte-
rest at the rate of 12f, per annum till the date of absorp
tion in the RITES. The counsel for the applicant further
contended that since Annexure regarding the termination
,of lian shoclo be deemed to be effective fro,,, 4-3-1986
and since even otheryiae, the applicant uas drauing pension
on 1-1 -1 986 and his pension uas not fully oommted by^

^ 1.1-1986, he is entitled to the benefits under the Rationa
lisation of Pension structure for pre 1-1-1986 pensioners,

since he is tc be deemed fs a pensioner only on that day.
2 In the aboue vieu of the matter, ue direct

•the respondents to pay the outstanding retiral dues of the
applfcant uithin a period of 4 months frcni the date of

' rec^S of a copy of this order, the retiral dues being
based on the premise that the permanent absorption of

f

the applicant in RUES should be treated as from 4-3-86
and the applicant should be treated as a pensioner for

, purposes of 'the benefits under Rationalisation of pension

Structure (Supra). For payir.ents that may have to be snade

consequentially and not yet already given sirt'-ple interest

at the rate of 12!^ should be paid from 1-7§1986 (1st of
the month falling 3 months after absorpiion) till the

date of payment. On comriiuted pension, no interest is

payable but pension as reassessed uould be payable till

the date of payment of commuted pension,

yith the aforesaid direction, the case

is disposed of uith no order as.to costs.

(I.P. GUPTA) (Rftf'' PAL SINGH)
F,lF!B'£.R(A) yiCE CHAIRriA^i(J)


